* IN THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P.(C) 7285/2022

PANKAJ DHANUKA .. Petitioner
Through:  Mr.Neeraj Kishan Kaul, Sr. Adv. with
Mr.Arun Kathpalia, Sr. Adv. with
Mr.Sumesh Dhawan, Mr.Deepak
Joshi, Mr. Manmeet Singh, Ms.Mukta
and Ms.Nastarria Khurana, Advs.

VErsus

INSOLVENCY AND BANKRUPTCY
BOARD OF INDIA . Respondent
Through:  None.

CORAM:
HON'BLE MR. JUSTICE YASHWANT VARMA
ORDER
% 10.05.2022

CM APPL.. No. 22331/2022 (exemption)

Allowed, subject to all just exceptions.

The application shall stand allowed.
W.P.(C) 7285/2022 and CM APPL.. 22330/2022 (stay)

Notice.

Although the respondent is placed on advance notice, none has
appeared on its behalf when the matter was called.

In view of the above, let learned counsel for the petitioner take steps
for service upon the respondent through all permissible modes including via

approved courier service.

Signature Not Verified
Digitauy%‘
By:NEHA |

Signing D 0.05.2022
18:10:01 ﬂ



Prima facie and for the purposes of consideration of the prayer for
interim directions, the Court takes note of the undisputed fact that the
petitioner had made the requisite disclosure of its relationship with Deloitte
before the Committee of Creditors. Matter requires consideration.

Till the next date of listing, there shall be stay of the impugned order
dated 12 April 2022.

List on 14.11.2022.

YASHWANT VARMA, J.
MAY 10, 2022
rb
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